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iReceivea" the a s a c ~ ~ t  vj' the t%mmzar Gef~eral @n the 19th ~MGP.c,~ 'E 858.j 

WYXEREAS it is necessary t o  6s the amount of the Port-dues $0 'be here- 
after levied 2,nd haken, in accordance with the provisions 

E'rearixble. 
of Act XXII of 3.855, in the Ports named in the Schedule . . 

t o  %hie Act, being Ports withiiz bhe Himits of the Gulf of Cambay ; It kg 

.. enacted as follows 2-- 

I, Port-dues, s t  a rate not exceeding the rate sf two a:nnas fo'h e v a y  

port-dues on sea-go- ton of burden, shalt be chai-$ea,ble ia respect of every sea- 
ing vessels of ten tons 
and upwads entering going vessel of the b~xrden of ten toms sad upxward.~ 
~ 0 . t .  which shall enter 8n-y of the said PorCa. 

11. Tfhen any vessel enters ally of the said E90r.Gs, being driven in by 
Eate of port-due on stress of weather, or in consequence of having sustained 

compe*led m y  damage, or for my otlaer reason, but does not dis- stress of weather to en- 
ter Port. charge or 'cake in any cargo or passenger therein (with the 
exception or" such u~shipment  and reshipment as may be necessary for &he 
purpose of repair)--the Port-due chargeable in  respect of such vessel shill 
be z~t a rate equal to one-half the rate cllargeable in respect of other vessels. 

I I L  Provided that, when any vessel having left any of the said Pods 
is compe'lled to re-emter ~ u c h  Port, or t o  enter any s6her 

KO Port-due on ves- 
sels cornpelledby stress of the said Ports, by stress of weather, or iKk QonseqagsHlce 
of weather to  gu t  back. 

of having sessbaimed m y  damage, no Post-due shall be 
chargeable in respect of such vessel.. 

S a  vessel t o  pay %V, No vessel shall be required to  pay at the same 
Port-due a t  same Port  
ofiener t,han once a Port any Port-due chargeable under this Act oftener 
~ Q U L ~ ~ . . .  than once .ia the same ca%eradnr month. 

yo TyQl; 



, F o r  the purposes of Section XLlV Bet % X I 1  of 1855, the said 
several Ports shall be regarded as  constitutil~g a single 

The Port-clues of the 
7ese:ni Ports rhkii form I Pork. All sums received o n  account "of port-dies at any 
:t ccr.!mon Fund. of the said Ports sIia11 form i, common Fund, -which s%lalT 
144 called the Cambny Ports Fun.d, ~ , n d  shdll be available for the psymon.i, of 
a l l  sucla expenses as  are described iil the said $ection, incurred on 8,cconnt of 

sn-y of the said Ports, and for the construction and maintenance of Light- 
Houses .within the limits sf the Gulf of Cambay. + i .  ;., .'. .:$:. 

i " , '  .> . 
- 3 ,  5 , . ' .  

-.- v 1, %'his'Act shall cotvnlence n ~ d  have effect from and after the 1st 

day of ?+!Bay IS58 g and until this Act comes into egect, 
Ccrlnmw~.cement of Act. 

Port-dues may coiilinue to be levied a t  the said Ports 
:?lnde~ the rules and a t  tlre rates now in force. 

T' v $l. The iocal Government shall, on or before the 1st clay tsf 33ay 
:&itPs port.dnei; to 1858, pursnxnt .Lo Section XLlI A c t  X X I I  of 1855, 

!;e publieiled.. declare, by ~otiScatioiz to be publ.ishec1 in the Bombay 
i'd'chzette. the ratte a t  which Port-clues shall be levied i ~ r  the said Ports srabject 

SO ot'il~r P o ~ t - d u e  t o  to  the provisions of and within the lirni'cs p~escribed by 
lie le~-ic(l. this Act ; and from and after tlie said. date no Port-due 
shall be levied a t  ahy of the said Ports, except under tho authority of Act 
.XXII of 1855 and of this A.ct. 

:,ct t,:! i ic rend RS part VII'B, This A c t  shall be read Gith 2nd talcen. a5 8. 

;'Art S X I I  ot'1855. part of Act  X,XIH of 1855. 
-- 

d SCREDULE, 
Surat. Oomersaree. 
B~alsas. B hugwa. 
Gogo. Debjij. 
Bowlearee. Dehgnwm. 
Khoosa. Tunkarla~. 
Xolucln;. Broach. 


